IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 1141 OF 2013
(Arising out of SLP(Crl.) No.2196/2012)

S. PERI AMVAL AND ORS. Appel | ant (s)

: VERSUS
THE | NSPECTOR OF POLI CE Respondent ('s)

ORDER

Heard the | earned counsel for the parties.

Leave grant ed.

The grievance of the appellants is that for
the charges that are |levelled against them which are
under Sections 420, 463, 464 and 471 read wth
Section 120-B of the Indian Penal Code, (for a
di spute involving an anobunt of Rs.25 |akhs) the High
Court has directed the appellants in paragraph 5 of
the inpugned order to deposit Rs.20 |akhs as a
condition of granting anticipatory bail. It 1is
submtted that the condition is too stiff and the

crimnal proceeding is alnost converted into a
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recovery proceedi ng. The counsel for the conpl ai nant
justifies the condition, but the counsel for the
State leaves it to this Court to pass appropriate
orders. In the circunstances, we allow this appeal
and set aside the condition inposed in paragraph 5

of the inpugned order passed by the H gh Court.

(J. CHELAVESWAR)

New Del hi ;
August 2, 2013.
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